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. CCN TRA L A0~1 INISTR A TIVE TRI BUN AL, ALLAHA OAO BENC H 

ALLAHABA D. 

0 .. 1\ . NO . 1 676 of 1 992 

Om Pa l Singh • • • • • • • Applicant. 

Ve r sus 

U. O.I. & othe rs . • ••••••• Res ponde nts . 

. . -. . . . . 
Hon ' bl e r.r. ltla haraj Din , J . M. 

( By Ho n'ble Mr, Ma hara j Din , J. M. ) 

Thi s i s t he a pplica ti on und e r sec t ion 19 
• 

of the ~dmini s tr a tive Tribuna l Ac t , 1 985 seeking 

the r e li e f for quash i ng the i mpus ned ord e r dated 

19.10.1992 passed by the responde nt no . 1 • 

2. The app li cant i s working as Sub- Post 

Maste r a t 24 Ba t tn . P. A.c. Sub Pos t Offi ce a t 

Mor adabad . The appl ica nt happe ns to be a membe r 

of t he Unio n AIPEU Cl ass III and he was elected 

as one of t he office beare r s . It i s stated that 
-

in a capac ity of Ass istant Circle Secreta ry of the 

Union, he made a complaint agai ns t the hi gh officials 

of the department of P Js ts • Upon which P. M.G. 

Sa r ei lly directed t he r espondent no • 1 to proc e ~d 

under rules 16 of the c.c.s. (c.c.A.) Ru les 1965 
a-

a.ga inst the appl ica nt. f3es pondent no. 1 i mpos ed. 

penalty of with-holding th e incr ements for the 

period of t wo years , agai nst which the applicant 

has come up before this Tribuna l. 

3. 

the pa rties 

4. 

1 have heard the learned counse l for 

at the admiss i on s tage . 
j~ "+)JCc:t-~~~ 
The a~~ai is directed against the 
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order of punishment i mposed on the applica nt, but 
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the app li cant without fi l ing the appeal , has filed 

thi s application . Th i s appli cat ion has been moved 

before this Tri buna l without exha usting the depa r t -

me ntal r eme dy . 

s . The lear ned counsel f or the applicant 

has con tend e d that instead of dismissi ng the appli-

cat ion at admi5 i on stage , th e appl ica nt may be give n 

an opport unity to file th e appeal and direction 

ma y be i ss ued to di spose of the same at a n ea~ly 

data . 

6 . Thus considering the s u bmi ss ion of 

the appl icant ' s c ounse l, the appli cant may prefer 

a n appeal agai~st the i mpugned or de r of punishment 

within a per iod of 30 days fro m today and the same 

be di sposed of by the auth ority concern wi thin a _I 
l 

peri od of three months from t he daLe of r e ceipt 

of the said appeal. l 
7 • Th e O. A. accordingly disposed of 

with the directions at admission stage . 

DATED:- f'EJ/L. J1e., 1992. 
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